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96 	
Counsl for the applicat... Shri I1.P.Dixt 

Counsel for the respondents.. None C19 

I$sue notice to the respondent to 

show cause ,as to why proceedings for committing 

contempt of the Tribunal be not initiated against him 

for alleged non-cor9pljaflce of the order 	dated 
16.7.96 passed in OA 398/95. Reply to be filed 

Within four weeks. List this case on 22,1.9 for 

hearing in contempt matter. 

K.tShaT 	(V.N.Iiehrotra) 
Member A) 

22.01. 97 

0.03.97 

1djourned to 10.03.1997 for hrir on 

entempt matter. 

rat 
Vjceajnan 

Shrj M.PLjxit, counsel fcr the applicant. 

No reply has been fi11 so far on IDehaif of the 

responctéEs. Let a fresh notice be issu to the res-

pondents. Requisites to be f ilErt wthina week. Reply rn.y 

be filed. within four wee) • List on 1305.197 f9,r hearinc 

on coqCpmpt. 

(s: • 	ig) 	• 	 (v .N..Mehrotra) 
Menb r (i4) 	 V ice- Cha i raia n 



13.5.97 	 List an 30.7.9 for 

CM 	 hearing on C1C 

\J.N.Mehr0tEa) 
Vice-Chairman  

5./30..97. :.LiStit on 17.9.97 for hearin on CA. 

(v.N.,Mehrotra) 
. 	. Vicechaian 

6./ 17.9.97. 	. 	The U.S. is not available as yet. Mjournr 

sine die. The mattet shall be taken up when the 1J. 

is available. 

/C6S/ 	 (UN. Flehrotr. 

Vkce-chairma 

7/0407 2003 	Mr. MP Di*it, counsel for the aplicent. 

None for the r esçonents 
$how cause has not yet been filed c' 

b eh al f of the al 1 eged con temri er Sc 

At the req.iest of L/c fo' the appi 31  
list it on 0108.2003 for hearing. Ap icents 

I Z
I,  

skj Jha4 	 tD.N.:ngh 



	

8/1,8.2003 	Heard the ld. counsel for thea .li.az*1, 
sut" 	-. 

very outset, he. has 'submitted thatLof the three' 
iven' by the Trjtal in OA_3e/5,  two orders h 

already een complied with y the respondents. I 
th 

	

: 	
e rardt.reak

.f DCAG 

Met 
eonrcomlied with the •rders. The id. counsel f 

applicant has submitted that as per the 4irectio 
Trjta1, the applicant has since vacated the ?'a 
quarter and therefore, the said amount has becom 
t, her, 

the 

dora 

is only 

the 
of the 

way 
payable 

2* 	In view of the fact that the respondents hi e 
already complied with the maj.r portion of the •r era of 
the Trianalas referred to hereinabowe are of the 1  

c.nsidered'opinion'that this CCPA can 	disposed of 
hav±nq been dr•peJ with direction to the resp.rid nts 
to Th.k'int.this assectof - the .rders .f the TrLbunal 
to see that the s 

	

	complied with 'within a pe iod .f re 
tw. months if n.tLcom,lied with in the mea ntlme, b 
issuin!a reasoned and speaking order as per law. Mith this 
thisCCM is disposed of and n.tjces, if already Lasued, 

, to the respondents stand/ discharged. 	
- 

(Shyarna D.gra)/M(J) 	 ( $arweshwar Jha )() 


